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In respect of CA No. 3412016 i.e. impleadment of certain parties, a

copy has been served to R10, seeking time to file Reply. Time is

granted to file reply on or before 08.03.2076 with a copy in advance to

the other side.

Likewise after the service of the notice to R5 the Learned

Representative has filed the Letter of Authority and also directed to

file reply, if at!, needless to mention with a copy in advance to the

other side.

The matter is now enlisted on L0.03.20L7. Date is duly communicated

to both the sides.

22"d February,2077.
M.K. SHRAWAT.

MEMBER (IUDICIAL)
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